Matter under
Rule 377

Mr. Bpeaker: [ have seen it. Mr
Madhu Limaye ulso wrote to me
yesterday or day before yesterday,
Some other Members also—I do not
remember all the names of other
Members—have given notice of
adjournment motions and so many
other things to find out whether any-
thing has been done, as to who is in
the pay-roll of Birlas and all that. 1
cannot give a decision off-hand. I am
allowing a Call Attention Notice
tomorrow and, I think, they will be
able to give some information.

L431

Sbri H. N. Mukerjee: We have the
right to have a full-fledged discussion.

Mr. Speaker: Thal is a different
matter. J{ you want to have a full-
fledged discussion, you will have to
adopt some other method. The Call
Attention Notice gives only the pri-
vilege of pulting a question to & few
Members. 1 can call only those whose
names have becn putl on the list. But,
for the present, I have admitted it

JYAISTHA 8, 1880 (SAKA) Privileges Comm.'s 1432

First Report (M.)

call-attention; this has nothing lo do
with that call-attention. My submis-
sion is that yoy agreed in this House.

Mr. Speaker: I have called Mr.
Devgun and he is on his legs, How
can Mr. Banerjee say now that he
wants (0 raise something else”

Mr. Devgun.

12,52 brs.

MOTION RE. FIRST REPORT OF
COMMITTEE OF PRIVILEGES

ot gTeETS Jer (qE e )
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Mr, Bpeakcr: Just a mi Only

1-at loa T it

as a
be a privilege motion,

Bhri H. N, Mukerjee: My submis-
sion is....

Mr. Speaker: [t is now done
Tomorrow, we shall discuss, not now.
1 have called Mr, Devgun,

ot wy fowdt (wi7) . % fafaira

FATHUN TR
Mr. Speaker:
on that subject. That is a

anything
subject which I have taken a deci-
sion now.

I would not allow

o) oy ol ©  exTATREY-TETY
A A g o

Mr. Speaker: He can discuss in the
chimber, not here.

Bhri §. M. Baperjes (Kanpor): I
bhave another submission to make 1
am not saying mnything about that
498 (Al) LS5,

half an hour it allowed for this, We
should finish it within half an hour—

ten minutes now and about fifteen
minutes after Lunch.
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Mr, Speaker: Motion moved:

“That the First Report of the
Committee of Privileges presented
to the House on the 22nd May.
1887, be taken into consideration”

Now, Shri Shrichand Goel, He may
speak for aboul two minutes now
and continue his speech after lunch.

Shri A. B. Vajpayee (Balrampur):
Let him start his speech after lunch.

Mr, Speaker: All right. We shall
now adjourn for Junch and let him
begin his speech after lunch.

1258 hrs,

The Lok Sebha then adjourned for
lunch till Fourteen of the Clock.

The Lok Sabha reassembled after lunch
at Fourtsen of the Clock.

[Smm C. K. Bumarracmamrya in the
Chair]

JYAISTHA 8, 1888 (SAKA)

Clomam.'s First
Report (M.)
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one in which I had concurred. I,
‘therefore, feel that some Members
might heve an idea tha! because T
have al .: 14 4 c—J ion,
whatever I will say here will be
coloured by the opinion which I have
already expressed, Let me assure the
House that § shall place before it only
some lega] aspects as 1o how evidence
should be ussessed and I will not
enter into the question whether the
view taken by the Home Minister was
the correct view or the view taken
by the Privileges Committee was the
~<correct view,

Bhri R. Barna (Jorhat): Sir, on a
point of order. It is a convention of
the House that whenever a Member
of a committes like the Privileges
Committee has concurred in the
report, he dots not speak in the
House. He says he was @ Member of
that Commitiee. Are we going to
make a departure from that practice?

JYAIBTHA B, 1800 (SAKA)
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Shri A. B. Salgal (Bilaspur): He
has already expressed his views in
the Committee. Is it not correct that
he should speak about them in the
House?

The Minisler of FParllameniary
Affairs and Communicstions (Dr. Ram
Subbag Singh): The report is a un-
animous one, What Mr. Barua and
Sardar Saigal say—that is also the
correct procedure. Though Mr. Mulla
was & Member of the C he
is perhaps not going to express any
contrary opinion. Therefore, I do not
think that there is anything Wrong
in his speakung.

Mr, Chairman: Let Mr. Mulla
continue.

Shri A. N, Mulla: T was saying that
there was a marked difference bet-
ween Lhe assessment of facts gs given
in the note prepared by the Home
Minister and the conclusions reached
by the Committee on Privileges, The
polal an which I wont to lay siress
is that this difference can be account-
ed for by the reason that the ap-
proaches made by the two groups
were "enlirely different. [ have been

iated with judicial work for
womelimes. | have always been of
the opinion that when il comes to
assessment of evidence, there are only
two approaches open to a persgn. One
is that you make a credulous approach
and believe everything that is being
sald by a party. The other approach
is the approach of reason, when you
test the statement made by a person
in the light of the human eonduct
and human experience, and then come
to your ewn conclusions as a man of
prudence and caution whether this

jon can be accepted or mot. Il is

Mr. Chairmas: In lon with
the motion brought up for considera-
‘tion of the report, he is speaking.

Spri B Barua: Is it correct for a

Mr. Chalrman: | find nothing wrong
“n it,

the opinion of the Committee that

turally the C i
the question from a different angle.
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[Shri A, N. Muilla)
The evidence came before it; it sifted
it; it naturslly preferred the probable
o y i
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before the House. I think the Home
Minister failed to make thal of

i

impr ble over
the unreasonable. It was impossible
for the Committee to accept that
Swami Brahmanand not only volun-
tarily boarded a van Which Wwaa
stending over there but then afier
some lapse of time he made up his
mind voluntarily to get down from
that van and bodrded another jeep
and then he called some police consa-
tahle to sccompany him and take him
10 the police station and then the
police constable obliged him by
boarding the van along with him and
then got down ai some place in bel-
ween. It wasg only a credulous man
who could have accepted this type of
story, and therefore, because this
story could not be accepted, it became
obvious that it was the police agency
which was responsible for taking
Swami Brah d into detention at
some stage and take him to the police
station. The very fact that his name
was taken down in the police papers
by itself indicates that he was taken
in some sort of detention, for the
names of the persons who are not
detained are not taken down in the
police papers.

It is not necessary to dilate on this
point. 1 have put certain questions
to the District Magistrate and he
agreed with me that if Swemijt did
not invite the police constable him-
self and was taken by the police to
the thans, then it would amount to
detention, and as we have accepted
that version, it js clear that Swamiji
was detained and was taken to the
thana.

So, all that I would like to siress
here at this stage is that repeatedly
the authorities take & wooden view
of the facts presented before them
hecause they rely too much upon the
evidence of these police officers who,
in order to cover up their own fail-
ings, their own mishandling of the
situation, give a garbled version. This
should be tested and analysed and
then = stitement should be made

1 therefore will
that the conclusiona reached
Committee should be accepted
House snd with your permission
will move this motion, namely,—

Mr, Chnirman: That will come later.
After the House disposes of the pre-
sent motion, then, he can move hix
mation. I shall call him at that time
after this motion is disposed of.

it wererw W (R foet):
aaafr  AEEW, 34 sifads
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Mr. Chatrman: 1 may point out
that under the rules,

“such debate shall not refer to
the details of the report further
than is necesssry to make oul a
case. ... "
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wholg thing, but he was not enquired.
In fact, I put a specific question about
that. This is the sort of enquiry on
the basis of which a report is made
to the House and the Home Minisier
relylng upon that kind of repart, in
his speech indulges in all sorts of
i d agai the ber con-
cerned. If this is the treatment meted
out to a Member of Parliament, we
can understand the kind of treatment
meted out to the ordinary people who
are subj d to police h

At lesst jn this particular case the
Home Minister should have the
ilecency 1o apologise to the House for
having made that kind of statement

i which innuendoes were made
againsi an hon, M mber of this
House. That is the least thmi is

expecied of them. Th. will not lose
anything by it; on the other hand,
thelr prestige will go up. But If they
do not want that and it they want 10
go down us people who stand on
wrong ideas of prestige and stick to
their own position, to hell with them.
Nobody can save them. All | want
them  understand is, at least here-
sfter they should send a directive
that & judicial frame of mind must
be brought to bear on such questions
and they should find out whether all
the persons who can give evidence
have been enquired. Otherwise, the
concerned officials against whom the
whole enquiry iz there make up a
report and naturally they justify
whatever they have done. Therefore,
it should not be a white-washing

district officials have done. There
must be a real inquiry. This js the
lesson that anybody will have to draw
from this Committee's report. I hope
this Government also will draw that
lesson and in future at least it

The Minisier of State in the
try of Home Affairs
Charan Shukis): Sir,
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[Shri Vidya Charan Shukls]
chosen to bring politics in this
matter., This iy a matter between the
Members of this House and the
Admipistration as such and, s we
have said earlier, we are as zealous
to protect the rights of Members of
this House as anybody could be. The
Committee of Privileges which went
into this question has not sald any
such thing. They went into several
details snd they have chosen not to
say anything about it. They found

thing to say inst the Home
Minister or the Home Ministry.
Therefore, ] would request the House
to mccept the findings of the Com-
mittee as given in the report and not
import politics into this matter. This
has now been amicably settled and
we accept the report of the Com-
mittee,

Shri Bal Baj Madbok: I think the

MAY 29, 1087 Comm.'s First Report (M.) Ig

Bhrl A. N. Malla: With your per-
mission, Sir, I beg to move:

“That this House agrees with
the First Repart of the Com-
mittee of Privileges presented to
;:;T "Ham on the 22nd May,

Mr. Chairman: The question is:

“That this House agrees with
the First Report of the Com-
mitice of Privileges presented to
:2:_ House on the 22nd May,

The motion was adopted.
Shri Vasudevan Nair (Peermade):

Sir, before you proceed with the next
item on the Agenda—the Railway

hon. Minister has mi tood what
we said. We never wanied to bring
polities into the matter. What we
wanted to say was that certain things
came to our notice. We did not want
to refer to them in the conclusion of
the Privileges Committce reporl. But
we want to bring those things before
this House for the consideration of
the Home Ministry so ihat it may
think about this matter and see thal
those certsin things which came 1o
light are no® repeated. This we did
in vour interest. for your benefit and
no politics has been brough! in here.

Shri P. Ramamarii: Obviously, Sir,
the speech of the Huie Minister wan
not referred to this Committee. It
was not their job, Their job was, in
that particular matter. not what hap-
pened, not what he spoke. (Interrip-
tiona),

Mr. Obalrman: The time fixed by
the Spesker for this motion is ex-

:
E
i
B
g
%

dget—I would like tv bring to your
nelwe that many Members of this
House, yesterday, gave notice, about
vorrecung answers given in the House.
Sir, very wrong and false s.atements
have been made by the Minister of
Food on the floor of this House as
well as outside and he is continuing
to make such slatements on the food
situation and supplies to States, We
would like to know when that state-
ment will be made and when an
opportunity will be given 10 us?

Mr. Chairman: 1 understand it is
under the consideration of the
Soraker and he has referred it tn the
Minister of Food.

Shri Vasudevan Nair: We want to
convey that it is a very serlous
matter

Mr. Chairmas: Nobody in the
House disputes its serd but
the matter iz under the considerstion
of the Speaker and when he has con.
sidered it he will bring it before the
House.

wywy Foeriy - 7w ofe fugr @
wt ¥ .
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Mr. Chairman: All those guestions
are under his consideration,

Shri E. K. Nayanar (Palghst): 1
have also given noiice of it.

Mr. Chairman: All the notices are
with him. (Interruption).

1430 hrs,

RAILWAY BUDGET—GENERAL
DISCUSSION—Contd,
|
Mr. Chairman: The House will now
‘wiws UP general discussion of the
Hajlway Budget.

Shri Rajaram (Salem): Mr. Chair-
m.lmmmmuﬂn‘mm
Opportunity lo participate in the
general on the railway
budget. The railway budget was pre-
sented 1o the House on the 22nd of
this month. On the 2Ist of this month
& big accident ook place in my part
of the country, near Kuppam. Nearly
69 peovle have died because of 1his
uccident. There is & joke about the
railways that even though they do
not coniribule anything else to the
nation, they contribute in solving the
populativn problem by killing people
in accidents, That joke has become
@ reality now. Though we were
coming across so many accidents in
this part of the country, so far as the
southern side was concerned there
were no major accidents until this
accident al Kuppam. [ hope that the
Railway Ministry will come forward
do do justice to the people who have
been affected by tha! accident.

In this budget the rates have been
increased on a number of items. If
the railway policy for the Third Plan
period is reviewed it will be found
that there is hardly any year in Which
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marginal adjustment in freight rales
in the year 1961-82, Then, in the
yvear 1961-62, again the basic rates
chargeable for goods traffic were
increased by 50 paise per ton and
passenfer fares were incremsed by
10 to 15 per cent. Then, in the year
1663-64 a surcharge of 10 per cent
on parcels was levied. In the year
1864-85 a surcharge of 2 per cent on
freight rates was levied. In the year
1965-86 there were increased passen-
ger fares and freight rates over 25
items. In the year 1966-87 there was
no increase in passenger fares or
freight rates because it was an elec-
tion year. In the present railway
budget the rates have been increased
on so many items. For instance, in
South India they were selling a rail-
way guide for 30 paise. Now the price
has been raised to 50 paise. The
price of platform tickets has been
raised by 50 per cent. the cost of
reservation of tickets by 100 per cent
and the cosl of third class tickets by
12} per cent
For your information, we, the DMK
par.y, are running a Government at
the State level. In the olden days,
s of the i used to
Rive comparison with foreign coun-
tries, Now I want to give a compari-
son between the State and the Centre,
In our State. the DMK ruling pariy
has got a Transport Minister called
ar idhi. We affecti ly called
him as Kalaig K idhi. He
has reduced the bus fares by 1 paise
per one mile. He hag annoupeed it
only las; month. After this reduction
was announced, he h#s grined more

are trying lo bring down the ticket



